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.bcted about 42 yeers, 

:-:resrut uerbin as amment attenkn, Barabati Fort, 
oloe,ic-n P;nvev o:Jndia site CmtackO1 

Respondents 
ocac(s  

ORDER(1. A 

UO I 	i-- 	- 	)A T1 r1T'1 	9I1IT 

Heard Sr! i,3. Rouu, fd. Counsel for the applicant and Sri L. iena 

Ld. ISC iidrtnc Jnionoftndia. 

2. Tbis d)reirLai application has been filed by the applicant with 

de lbo 	pra1.'ers: 

"(iTo pass aporopriate orders directing the departmemai 

osponae its to consIder the case of the applicant to grant 
tempe.rrr\ st: 	to him ano. to extend all the service and 

pse.erni& benebts o bicb be is entitled to with etfect 
fron-  the- de- ofnjoyment of such benefit by his coleagucs. 

eass such other uaehsiluire•;i1on(s) calling for the 

reieoant records from the Department as are deemed just ac ii 

prop n the fscts and circunisranees of the case and ailow the 

(.)rigina Application with 

-cc 	aa:epreseuwn Jated 3i-352Ot2 (Annexure- 

A/5) was 	biuThth by nu; spp2ca. .. 	u the Asst. Superintending 

Arc 	eoiosi.. ° 	aekogca Surve of both., Aif.-nJ-- Ramagici, 	t-Jaicar, 

Odishe (} espc ideer obb; 

S 	Jena. hd A S for the Luthe of Indie is not in a position to 

apprise this Thbunai iweut the status of the rerresentetion, 

Sn R./eu ud. -f'ounSei for the stoiieam sehnthted that no reply 

-ies i-een recu--co on tc sad reiuessntatioc ub date. 

4 Since nie re'reer;taiton of the apnceru at AnnexureA;5 

pending 'ith k.sronden. 	as agreed to by the Ld. Counsel for the 

pacties, kIthont entecIrg into the merit of the ca-se, I direct Respondent Nosth 

and 2 	conslfe 	disnose of the represero-rion at Arutexure-A/5, if nc 

- 2 aid t-nmnoico:e the restht theteef in a. well reasoned 



/ c  aooe U' 0L nd direction this (IA. arid 

. 
posed ol at the acimismn sme Lseli. 

ô. Ser 	 Of is orde a'ong with paper books to 

Respoident Nos.2 &'. S 	he cost of he anplicant fbr compliance and 

free copies of this rder be made over to the Ld. Counsel for the parties. 

7. Sri Ro:t Lo. Coansc for the applicant undertakes to deposh 

the posai requisite I'my 	 on 1? 12.2012. 

/ VstL_ 
(A.K. PATNAIK) 

MEMBER(JUDL.) 
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